VS LewedfAbsence  JULY 22,1911 Gujarar Budgel—Ganerdl 1%

[Setretary] -

passed by the Rajya Sabha at its
sitting held on the 19th July, 1971,

(i) ‘‘Iln accordance with the provisions
of rule 111 of the Rules of Proce-
dure and Conduct of Business in
the Rajya Sabha, 1 am directed to
enclote a copy of the Punjab State
Legisiature (Dczlegation of Powers)
Bill, 1971, which has been passed

- by the Rajva Sabha at its sitting
held on the 19th July, 1971.”

'BILLS AS PASSED BY RAJYA SABHA

SECRETARY : Sir, I lay on the Table of
the House the following Bills, as passed by
Rajya Sabha :—

(i) The Gujarat Siate Legislature (Dele-
gation of Powers) Bill, 1971,

(ii) The Punjab State Legisiature (Dele-
gation of Powers) Bill, 1971.

LEAVE OF ABSENCE FROM THE
SITTINGS OF THE HOUSE

MR. SPEAKER : The Commiltee on
Absence of Members from the Sittings of
the House in their First Report have re-
commended that leave of absence be granted
to the following Members for the periods
indicated in the Report:

(1) Shri J, Rameshwar Rao

(2) Maharaja Mariand Singh

(3) Shri Amrit Nahata

(4) Shri Shrikrishna Agarwal

(5) Shri N, K, P. Salve

(6) Shri Jharkhande Rai

I take it that the House agrees with the
recommendations of the Coinmittee.

SOME HON. MEMBERS : Yes.

!\ﬂt. SPEAKER : The Members will
ke _stform'ed accordingly.

Dfsc cmdD G.

12.46 bes.

GUJARAT ﬁunﬁm—-eannul.
DISCUSSION AND DEMANDS
FOR GRANTS

MR. SPEAKER : The House will now

take up General Discussion of the Gujarat
Budget.

DEMAMD NO. l. STATE LEGISLATURE

MR, SPEAKER : Motion moved :

“That a sum not exceeding Rs. 41 40,000
be granied to the President out of the
Consolidated Fund of the State of
Gujarat o complete the sum necessary
to defray the charges which will come in
course Of payment during the vear
ending the 3tst day of March, 1972,
in respect of "Stare Legislature™.”

DEMAND NO. 2. GENFRAL ADMINISTRA-

TION DEPARTMENT
MR. SPEAKER : Motion moved :

““That a sum not exceeding Rs. 18,37,000
be granted to the Presidemt out of the
Consolidated Fund of the Stite of Gujurat
to complete the sum necessary to deflray
the charges which will come in course
of payment during the year ending the
Jist d»y of March 1972, in respect of
‘General Administration Department’,”

DEMAND NO). 3. TERRITORIAL AND
POLITICAL PENSIONS

MR, SPEAKER : Motion meved ;

“That a sum not exceeding Rs, 97,000
be granted 1o the President out of the
Consolidated Fi.nd of the State of
Gujarat 10 complete the sum necessary
to defray the charges which will core
in course of payment during the vear
ending the 31st day of March 1972, in
respect of ‘Territorial and Political
Pensions®.””

DEMAND NO. 4. PRIVY PURSES AND.
ALLOWANCES OF INDIAN RULERS

MR. SPEAKER : Motion moved 5
“That a sum not excecding Rs. wﬁb'.
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